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A

T his a p p l ic a t io n  under Rule 17 o f  the

C e n tra l A d m in is tra tiv e  T rib u n a l (Procedure) R ules,

1987 i s  fo r  rev iew  o f  our judgem ent d a ted  28 .9 .90
as

in  the  above d e sc rib ed  T.A. so f a r ^ i t  allovjed the  

c la im  o f  a p p l ic a n t responden t No.2 Afoid A li on 

t r a n s f e r  o f  the W rit P e t i t io n  under S e c tio n  29 

o f  the  sa id  A ct. . ' *

2. Abid A li alongw ith oae-C hhabi Shyam T r ip a th i

had appeared  in  a co m p etitiv e  exam ination  conducted 

by th e  Railway S e rv ice  Commisision fo r  re c ru itm e n t 

o f  A s s t t .  S ta t io n  M aster, Guards e t c .  The r e s u l t s  

o f  th e  tvjo persons wa.ra n o t d e c la re d  on the 

a l le g a t io n  o f  c e r t a in  mal::’p r a c t ic e s  by them. On 

a ■cQ n sid e ra tio n  o f  v a r io u s  a s p e c ts  o f  th e  c a se , we 

found no substance in  the c la im  o f  Chhabi Shyam 

T r ip a th i  b u t found the  c la im  o f  Abid A l i  to  be proved 

arid ac co rd in g ly  we d ir e c te d  th e  rev iew  a p p lic a n ts  

and the  o th e rs  concerned to  d e c la re  him a s  having 

passed  th e  s e le c t io n  t e s t ;  we a ls o  g ran ted  o th e r  

r e l i e f  to  Abid A l i  a s  d e ta i le d  in ’ the  judgem ent.
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3 . have c a r e f u l ly  gone th rough  th e  Review 

A p p lic a tio n . The f i r s t  p o in t r a is e d  in  th e  a p p l ic a t io n  

i s  t h a t  we f a i le d  to  tak e  in to  c o n s id e ra tio n  th e  

o b se rv a tio n  made by an o th e r Bench a t  A llahabad in

T.A, H o,113/87 J*P«?hulw ati V ersus Union o f  In d ia .

A p e ru sa l o f  our judgem ent under rev iew  w il l  show 

t h a t  we had given  a d e ta i l e d  and thorough c o n s id e ra tio n  

to  t h a t  judgem ent. There i s  no w orth in  t h i s  p o in t ,

4 , I t  i s  n e x t  urged th a t  th e  f in d in g s  o f  th e  

T rib u n a l a re  w ith o u t ju r i s d ic t io n  in  r e s p e c t  o f  Afoid 

A li ,  t h a t  th e re  i s  no f in d in g  on the  p o in t  th a t th e  

r u l e s  o f  natural  j u s t i c e  had no t  been fvollowed

by th e  rev iew  a p p l ic a n ts  and t h a t  th e re fo re  th e  

ju d g en en t i s  l i a b le  to  be s e t  a s id e .  A ll th e se  p o in ts  

a re  in  the n a tu re  o f  a p p e l la te  subm issions and a re

beyond th e  scope o f  review  p e t i t i o n .  I t  i s  d i f f i c u l t
o f

to  see how th e  q u es tio n  o f  observance o r o th e rw is e ^ h e  

p r in c ip le s  o f  n a tu ra l  j u s t i c e  has anything to  do w ith  

th e  r e l i e f  which th e  rev iew  ap p ld can ts  ex p e c t in  

th e  rev iew  a p p l ic a t io n ;  any f in d in g  o f  th e  rev iew  , 

a p p l ic a n ts  n o t fo llow ing  the p r in c ip le s  o f  n a tu ra l  

j u s t i c e  cou ld  on ly  go a g a in s t  them.

5 . The Review A p p lic a tio n  i s  d ism issed .
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